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WFther Their Lordships wish to see the 
ie judgment ? Yes 

••. 



4 	 \j\ 

p. 	 \ 	 JUDGMENT  

)K,P.CHARYA,V]CECWIRMhN, In this application under Section 19 of 

the Administrative Tribunals k.t,1985, the petitioner 

prays for a direction to the respondents to allow the 

petitioner to continue as Extra Departmental Branch Post 

Master of Junei Post Office till regular appointment is 

de. 

2. 	We have heard Mr.S.P.?&hanty,learned counsel 

for the petitioner and Mr,Aswini Kumar Mishra,learned 

Standing Counsel on behalf of the Central Government. 

Mr.Mohanty submits that the administrative authority 

has already appointed the petitioner on regular basis 

in respect of the said post office. This application 

is disposed of as infructuous. No cost. 
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